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entered in the second column there-
01-
Demands Nos. 16. 42. 44, 47. 49 
and 52." 

The motion was adopted. 

17.051 hrs. 
HARYANA APPROPRIATION BILL· 

1967 
THE MINISTRY OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. C. 
PANT): Sir. on behalf of Shri 
Morarji Desai. I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Haryana for the services of the finan-
cial year 1967-68. 

MR. SPEAKER: The question is: 
"That leave be granted to intro-

duce a Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli-
dated Fund of the State of Haryana 
for the services of the financial 
year 1967-68." 

The motion was adopted. 
SHRI K. C. PANT: Sir. I introducet 

the Bill. 
Sir. on behalf of Shri Morarji 

Desai. I beg to movet : 
"That the Bill to authorise pay-

ment and appropriation of certain 
further sums from and out ot the 
Consolidated Fund of the State of 
Haryana for the services of the 
financial year 1967-68. be taken into 
consideration ... 
MR. SPEAKER: Motion moved: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Haryana for the services of the 
financial year 1967-68. be taken into 
consideration." 
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MR. SPEAKER: The question is: 
''That the Bill to authorise pay-

ment and appropriation of certain 
further sums trom and out ot the 
Consolidated Fund of the State of 
Haryana for the services of the 
financial year 1967-68, be taken 
into consideration. II 

The motion was adopted. 

MR. SPEAKER: The question is: 

"That clauses I, 2, 3, the Schedule, 
the Enacting Fonnula and the Titl(' 
stand part of the Bill." 

The motion was adopted. 

Clauses I, 2, 3, the Schedule. the 
Enacting Formula and the Title were 
<ldded to the Bm. 

SHRI K. C. PANT: I move: 
"That the Bill be passed." 

MR. SPEAKER: The question is: 
"That the Bill be passed." 

The motion was adopted. 

17.11 hn. 

ESSENTIAL COMMODITIES (SE-
COND AMENDMENT) BILL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): Sir. on 
behalf of Shri Dinesh Singh. I beg to 
move: 

''That the Bill further to amend 
the Essential Commodities Act. 1955. 
and to continue the Essential Com-
modities (Amendment) Act. 1964. 
for a further period. as reported by 
the Select Committee, be taken into 
considera tion." 

As the House is aware. the Bill was 
referred to the Select Committee on 
the 6th December, 1967. The Com-
mittee's Report was laid on the Table 
of the Lok Sabha on the 18th Decem-
ber, 1967; no changes have been sug-
gested by the Committee in the 
original Bill. 

I am extremely grateful to the 
Chainnan and the Members of the 
Committee for having given their very 
careful consideration to this important 
Bill and making available their re-
commendations in such a short time. 

I WOUld, however. like to touch on 
the observations made by the Com-
mittee with regard to clause 3 ot the 
Bill, namely, that some time limit 
should be fixed for the return of the 
Account Books that are seized to the 
parties concerned. I have assured 
the Committee that this will be done 
by suggesting to the State Govern-
ments and other concerned authorities 
that suitable provision should be made 
in the orders to be issued under the 
Act. 

Another point stressed by the Se-
lect Committee by way of caution is 
tha t care should be taken to see tha t 
innocent persons are not harassed 
on purely technical grounds while 
exercising powers - under this Bill. I 
may assure the House that Govern-
ment are in full sympathy with this 
view and shall take all possible care 
to see that the enforcement staft' of 
the Centre and the State Governments 
bear in mind this advice of the Select 
Committee while discharging their 
functions. The concerned authorities 
would be appropriately addressed in 
this connection. 

The country has passed through two 
continuous years ot drought causing 
acute shortage. This year a bumper 
crop is expected. We propose to take 
advantage of this good year to put 
the food economy of this country on 
a firm and stable basis. In view of 
the continued necessity of maintain-
ing the public distribution system to 
serve the vulnerable sections of the 


